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HIGH COUITT OF JAMMU AND KASHMIR
(Office of the Registrar General at Srinagar.)

+***

,Subject: Preparation of Ordcrs/.Iudgments.

No: ?"\ 1
It is impressed upon all the Secretaries/Private Secretaries and

Stenographers of the lJigh Court as well as the Stenographers of the

District coufts ol thc Statc that hcnceforth thc orders/j udgnrcnts shall be

printed in tlre tbrmats annexcd as Annexures- "A", "8" & ,,C,,to this

circular. Tlris is in supcrsession of Circular No. 52 dated 20.04.2017,

issued on the subject.

Ily Older

l. Principal Secletary to Hon'ble the (-hiefJustice, High Court ol.l&K lbr infonnation ol'
her Lordship.

2. Registrar Vigilance, High Court of J&K, Srinagar.
3. Registrar Rules, High Court of J&K, Srinagar

... ...for inJbr m at io n.

4. Registrar Judicial, l-ligh Court of J&K, Jammu/Srinagar, with tl're request to circulate
the same almong all the Secretaries attached with the Hon'ble JLrdges lor compliance.

5-26. Principal District and Sessions Judge, Jamuru/ Samba/ Kathua /l{ajouri/ Poonch/ Reasi/

Udhampur/ Rrimban/ Bhaderwah/ Kishtwar/ Srirragar/ Budgarl/ Ptrlwanra/ Shopian/

Kulgam/ Anantrrag/ Ganderbal/ Bantlipola./ Baramulla./ Kupwara/ t.ehi Kargil.-,. 
.......ktt inlbrtnution antl vvith lhe request lo circulote lhis cirtular outongall lhe

svfirdinote (-'ourl\ ol the District.

. Zy'CpC, e-Courts High Court of J&K, Srinagar fot info'mation and fbr uploadirrg the sanre
\'/ on the official wcbsite.
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(Format for Orders) Annexure 66A" +

IN THE HIGH COURT OF JAMMU AND KASHMIIT AT

SRINAGATVJAMMU

Case Nnt-

Name of the Petitioner(s)/Appellant(s)

.....Petitioner(s)

Through:- Name of the Counsel

.y'/s

Name of the ResPondent(s)

......Respondent(s) o

T.hrough:-NameottheCounselforrespondentNo.l
Naure of the Counsel fbr respondent No' 2

So on and so forth.

CqRAM:

ABDER

Date:

Page I rf -
Case No:



(Format for Reserved Judgment) Annexure 6'8"

IN THE HIGH COURT OF JAMMU AND KASHMIR AT
SRINAGAIVJAMMU

Case No:

Reserved on:
Pronounced on:

Name of the Petitioner(s)/Appel lant(s)

.Petitioner(s)

t 'fhrough:- Name of the Counsel

V/s

Name of the ResPondent(s)

......ResPondent(s)

'l hrougli:.- Name of the Counsel fbr respondent No'1

Natne o1 the Couusel lbr respondent No' 2

So on and so forth.

COBAM:

JUDGM4NJ

Name of Author of the Judgment'

U

Page t of
Casg No:



(Irormat for Oral Judgments) A,nnexure *C'

IN THE HIGH COURT OF JAMMU AND KASHMIII AT
SRINAGAR/JAMMU

Case No:

Name of the Petitioner(s)iApplicant

Dated:-

U

.....Petitioner(s)

l-hrough:- Name of the Counsel

V/s

Name of the Respondent(s)

......Respondent(s)

Through:- Narne of the Counsel fbr respondent No.1
Name of thc Counsel lbr respondent No. 2
So on and so fbrth.

coBA${:

JUDGMEI\T (ORAL)

Name of Author of the .Iudgrnent

Case No: Page I of _
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(Format for Orders) Annexure "A"

\"

IN THE COURT OF

Case No:

Name of the Petitioner(s)/Appellant(s)

Name of the Respondent(s)

Date:

.....Petitioner(s)

Through:- Name of the Counsel

......Respondent(s)

Through:- Name of the Counsel for respondent No.1
Name of the Counsel for respondent No. 2
So on and so forth.

Case No:
Page I of _

ORDER
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(Format for Reserved Judgment) Annexure .,B,'

IN THE COURT OF

Case No:

Reserved on:
Pronounced on:

Name of the Petitioner(s)/Appellant(s)

.Petitioner(s)

Through:- Name of the Counsel

V/s

Name of the Respondent(s)

......Respondent(s)

Through:- Name of the Counsel for respondent No.1
Name of the Counsel for respondent No. 2
So on and so forth.

coR4M:

Name of Author of the Judgment.

Case No:
Page I of _

JUDGMPNT
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(Format for Oral Judgments) Annexure "C'

IN THE COURT OF

Case No:

Dated:-

Name of the Petitioner(s)/Applicant

..Petitioner(s)

Through:- Name of the Counsel

V/s

Name of the Respondent(s)

......Respondent(s)

Through:- Name of the Counsel for respondent No.l
Name of the Counsel for respondent No. 2
So on and so forth.

CORAM:

JUDGMENT (ORAL)

Name of Author of the Judgment

Case No: Page I of _


